Central Administrative Tribunal
principal Benchy, New Delhi. ~

Q, A, No, 2464/ 95
Ney Delhi this thse 16th day of April, 1986,
Hon 'ble Sh, Bo Ko Singh, Member (A)

Shri A.S. Rauwaty
section OFficer, A
Central Administrative Tribunal,

prind pal Bench, 1 ‘
Ney Delhi=110007s _ Applicans

(Applicant in person )

versus

1, Union of India,
through Sscretarysy
Ministry of Urban Development,

Nirman Bhawan,
New Delhiy

2., e Directory
Directorate of Estates,
Nirman Bhawan,

New Delhi,

3, The Registrar, _
Central Administrative Tribunal, - L
Principal Bench, S
Faridkot Houss,

New Delhis (Proforma party )  Respontients

By Advocates Myss Pratima K. Gupta

RDER (RAL) -
by Hon'ble Sh. 8, ke Singhy Member (A)

Heard ths applicant_{ﬁ parson ond the
1sarned counsel for the respondents,

The interim order was passed cn 30,0158
in the presence of the learned proxy €ounstl for
the respondents when Gr, No,160, Type=I1Il, Sodi
Nagar, New 08lhi which was allotted to %he ﬁppliﬁﬁﬁﬁ%?.f;

was vacent on that date, The fact of insoim or 9T

having been passed by the Tribunal was nob cosnuitics

to the respondents githsr deliberately By tha

}sarnad proxy counsel for the respondents OF Lhoh
proxy P
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the raspondents themselves deliberately allcttud

the house to somebodyelse uwho presumably has ccouplad

the house, It amounts to a wilful defiance under
Contempt of Courts Act, 1971, There is an aiteupl
vhich substantially undermines ths administyraticn
of justice or substantiallytends to undarmins tho

course of administration of justice and theg court

is bound to take cognizance of such wilful efiance

suo moto, In the instant case, it is clzar that

Scu bl
there has bsen a deliberate attempt to s o tho
/'

allotment made in favour of the applican. and to
allot the quarter to somsbodyalse,! This was nelih
just nor fair, Houever, the applicant statgs thab
he will be satisfied if an dlternativz acceomnodasi
of the samz type which vas allotted to him in Lhez
same locality is given to him, The responiogntc ar
directed to consider the alternative prayer of the
applicant and allot him a quarter in the same

loca ity as per his entitlement, They are furlher

directed to comply with this order within & poried

of one month from the dats of receipt of a certifiad

copy of this order.

Jith the above direction, the 0,4, is

or
T

oan

i
wl

disposed of at the admission stage itss3lf but without

any order as to costs,
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